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(National Company Law Tribunal)
(Bench: Allahabad)
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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON32.09.2017
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Sh. Rajnish Sinha, Advocate alongwith Sh. Anil Kumar, PCS for the.

petitioner. Sh. Ashish Agarwal alongwith Sh. Ashish Kumar Srivastava, Advocates
for the respondents and Sh. Saurabh Adhikary, proxy on behalf of Sh. Udai
Chandani, Advocate for the Syndicate Bank (respondent).

He files vakalatnama on behalf of Syndicate Bank. He further informs that the
counter to the application is under preparation and seeks time to filing the same.
Hence, one week time is granted with instruction a copy thereof be provided in

advance to the counsel for the petitioner and respondents.

The matter be listed on 25" October, 2017
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Dated:20.09.2017 Sri H.P. Chaturvedi/Member (Judicial)

Typed by:
Kavya Prakash



